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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: it7// dl by’ /RG/LP Dated: 27 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

for a period of one

If delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned

Malipath Kichloo Mohalla, House

rear has been

University and

verification of his/her character and antecedents from the CID

The renewal/extension of provisional licence/enrollment must be
In the absolute/final enrollment as ansought before the date of eM

Advocate is ordeMllmM

By Order

r)'
(RegisIrar Administration)

D,t,d:21.03.2025 (D/No: /6}qJ _ q} /RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheenam Tabasum Kichloo, Advocate

. .....for information and necessary action. UP

WV
r Administration)

dO
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ /od> d&,„$'/RG/LP Dated : 2,a.03, :025

Provisional admission granted under Advocates Act, 1961 favour of

Ms. Shahiasta Banoo
D/O Shri Abdul Rashid
R/O Panla Maligam, Village Pogal, Tehsil Pogal Paristan,
District Ram ban

vide notification No. 2768 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from Ihe concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

’'## [}Plf
r)'

(Reg isI 'ar Administration)
1/No: /629Q- RoM /RG/LP D,t,d2_,L.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shahiasta Banoo, Advocate

. . . . ..for information and necessary action.

dot
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IV CS ,# 2ai7RG/LP Dated: >q .03.2025

Provisional admission granted und€ r Advocates Act, 1961 in favour of

Ms. Amisha Gupta
D/O Shri Pawan Kumar,
R/O W. No.10, Dablehar, Tehsil Suchet Garh, District Jammu

vide notification No. 2724 of 2023/RG/LP dated 22.12.2023 for period of one

of delay andyear has further been extended till 31.03.2026 after condol

subject to the verification of his/her Certificates/LL.B Degrees :he concerned

University and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought b8f=©re ttml Rte of expirv ML Bss ttMl ML an
C

By Order

(KZJistra£ Administration)
Dated: ZU.03.2025No: 1GBo(– II /RGJLP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amisha Gupta, Advocate

. .. ... for information and necessary action.

r)'
(Registrar Administration)

Lb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 10 66, ,#2DTS’/RG/LP Dated: Tq .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajbir Singh Thakur
S/O Shri Romal Singh Thakur
R/O Tehsil Ramnagar, District Udhampur.

vide notification No.1982 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of Drovisional licence/enrollment must be
souate unless ttmZe Tma
c mMIiMam

By Order

dpy

(Registrar Administration)

gb/Dated: IL.03.2025 CY1631\ - le IRGILP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajbir Singh Thakur, Advocate

. .. ... for information and necessary action .

/+)'
(Registrar- mnistration)

EU



IAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

5

HIGH COURT OF
(Exercising power:

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IO 6(d) ,bb’ /RG/LP Dated : &_.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Huzaif Iqbal Wani
S/O Shri Mohd. Iqbal Wani
R/O Neosi, Tehsil Chassana, Reasi

vide notification No.1886 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
souatl HMtIMMHm
Advocate is ordMllmHfm

By Order

+ny
(Reg ist raT aFII in istration)

N,'. tCB lq- 9< IRGILP Dated: L..1.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Huzaif Iqbal Wani, Advocate

. .. ... for information and necessary action. I

WIv
(Registrat Administration)

=lP•n\'

©t/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

b.zs/RG/LP Dated : 2 -4 .03.2025
feB

N„ (bbl

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Babli Kumari
D/O Shri Bishan Dass
R/O V.P.O Rehal Dhamalian, Tehsil Bishnah, District Jammu

vide notification No. No.1871 of 2023/RG/LP dated 08.09.2023 ir a period of

one year has been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r)
(Reg isI Idm in istration)

No: / 6 S) G- 31 /RG/LP Dated: a.03.2025
Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Babli Kumari, Advocate

. .. ... for information and necessary action.

(Ffggistrar Administration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )
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7

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JO .a&7RG/LP Dated: 2 (.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waqar Ahmed
S/O Shri Mohd. Ashraf
R/O Kala Ban, Tehsil Mendhar, District Poonch

vide notification No.1249 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

bxterBjon of provisional licence/enrollment must beThe renewal /
unless thMabsotuta/iMiE enrollment as ansouqhMfore the dat@ of exDi

dvoce ere before

By Order
q

pPa
(Reqjst rat Mlinistration j

.[/CZ 33 - Bq /RG/LP Dated: LL.03.',
Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waqar Ahmed, Advocate

. .. ...for information and necessary action.

r-)'
(RegistraT aministration)

tb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /o >u /RG/LP
/#

Dated: 2 V.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohit Saini
S/O Shri Ravinder Saini
R/O Channi, Kartholi, Sarore, Tehsil Bari Brahmana, District Samba

vide notification No.1090 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verifica1 of his/her character and antecedents from the CID

The renewal / tension of provisional licence/enrollment must be
souah) u HiRe s theHaM) lilte/fir©l me IWM
M

By Order

ra'
(Regi ,t+1 Ar,i„i,t„ti,„ j

No, /aRq.- bA /RG/LP Dated,i-1 .03.2025

Copy forwarded to the: -

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

1

2
3

President, District Court Bar Association, Samba
CPC e-Courts,
the official website
Incharge

High Court of J&K and Ladakh,Jammu for uploading on

Library, High
also keeping record of the same.
Mr. Mohit Saini,

. .. ... for information and necessary action .

Court Wing Jammu/Srinagar for information and

Advocate

istrai

@
Ministration)



9

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IO & a6D2 >’IRG/LPNo Dated : P_.03.2025

Provisional adm ission granted und€

Thakur
Kewal S ingh

No.2 Village Gabber Tehs

r Advocates Act, 1961 in favour of

Mr. Dheerai Sinah
S/O Shri
R/O Ward I Thakrakote District Reasi

vide notification No.1033 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

The renewal / extension of Drovisional licence/enrollment must be
sought before the date of Mv unlessMe absoluMfinal enrottmentF1
Fr

University and verification of his/her character and antecedents from the CID.

By Order hP
RawWA

istration)
r)'
(Registrar Adm i

// 3 ql -$’B IRGILP D't'd' Al_.03.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Dheeraj Singh Thakur, Advocate

. .....for information and necessary action.

r)'
(Registrar Administration)
fAq/

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ic>To 47}DJ /RG/LP Dated: t-1 .03 2025

Provisional admission granted under Advocates Act, 1961 i n favour of

Mr. Tarun Mehra
S/O Shri Ram Paul
R/O H.No 243, Sector 6,

Bahu, District Jammu.
Street No 14, Nanak Nagar Jammu, Tehsil

vide notification No.1065 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enroll 'nt must be
sought before the date of eM MMle absomfmF;
Adv HBere Bme

By Order

r)'
(RegEr" istration)

I o SS:y_ 60 IRt Dated: 2~] .03.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.

next issue of

Tarun Mehra, Advocate
. .. ... for information and necessary action.

.”W
dO)

Itf

(Registrn Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /C’7/ dTQbb-/RG/LP Dated: z'l.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubham Singh
S/O Shri Madan Singh
R/O Village Surinsar, W.No 5, Jaithly,
Jammu.

P.O Surinsar, Tehsil & District

vide notification No.1041 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
L absolut@/ZfMl erliB8[MMsought bM thMMPi

Ad vocdtMMIImaM

By Order
/+1'

(Registrar Administration)

Dated: Lt.03.2025 M/vN,'. 1636f - el /R61LP

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shubham Singh, Advocate

. ..... for information and necessary action.

( B & i S t r a r Jr11\ d nn i n i S t r a t i : n )

D
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No, /O 7Z d;o,'iRG/LP Dated: 2-4 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Rashi
D/O Shri Ramesh Kumar
R/O H.NO 35, Sector-1 , upper Roop Nagar, Tehsil & District Jammu

vide notification No.1005 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

!xtension of provisional licence/enrollment must beThe renewal /
MWthe absotutegf®nat eMIlsought before the date of expi

AGv MJ there before

By Order

r)'
(Regis)-ar Administration)

Dated:9_ A .03.2025 Cd_No: fAq)Ge- Iq IRG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court dar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms Rashi, Advocate

. .. ... for information and necessary action.

(aJistrb am in istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENTb

NOTIFICATION

No: /0)S a?2c, >\’/RG/LP Dated: } L.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Khwaja
S/O Shri Atiq Ul Rehman
R/O W.No 8, Khwaja House Basoli, Tehsil Basoli, District Kathua

vide notification No.961 of 2022/RG/LP dated 27.07.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
ML Ms the absolute/final enrollment as ansouat)

Advocate isMMlilhere be%

By Order

linistration)
/)'

(Regis1

No: (6Q,'><'-, QI /RG/LP Dated: %.03.2025
Copy forwarded to th. H =

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamran Khwaja, Advocate

. .....for information and necessary action.

Ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 c779 2 ).is' IRGILP Dated: z'7 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avasyu Sharma
S/O Shri Sohan Lal Sharma
R/O W.No.16 Upper Shiva Nagar,
Kathua.

Mohalla Kalibari Tehsil & Dis.trict

vide notification No.534 of 2022/RG/LP dated 27.05.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
mle Bllment a . nsought before the date Mpi

Am

By Order

r)'
(Registlar- idm in istration)

No: /Z 3 X?> _eR /RG/LP Dated:2\1 .03.2025

Copy forwarded to th

1

2
3.

4.
5.

6

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avasyu Sharma, Advocate

. ..... for information and necessary action.
vI

&cf?
diinistration)

/D
(Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates

+ + + + +
,ct, 1961 )

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:
r’

,a>\ /RG/LPlo3< a Dated: u.03.2025

Provisio naI admission granted und€r Advocates Act, 1961 in favour of

Mr. Narinder Singh
S/O Shri Shanti Parkash
R/O Pora Balla, Tehsil Bhalessa Gandoh, District Doda.

vide notification No.1518 of 2021/RG/LP dated 17.12.2021 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Reg

No: /63 qq - q{ /RG/LP Dated:bl .03.2025

/a
istra' listration);

&
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

4

also keeping record of the same.
Mr. Narinder Singh, Advocate

. .. ... for information and necessary action.

Krninistration)(E’dist=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /O7£ vI\ /RG/LP
/

Dated: 2# .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehr-Ul-Nisa
D/O Shri Bashir Ahl
R/O Near Shiv Man
Doda.

led Sei
ir Nagri, C/O Bashir Ahmed Sie, Tehsil & District

vide notification No.485 of 2021/RG/LP dated 07.06.2021 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of Drovisional licence/enrollment must be
mmjMeMmMsouah

MFmmBIFlamHlIB[BIgZeEE

By Order

(KegistRr Administration)
Dated: LL.03.2025 (aNo: 16bq6–\\b> /RG/LP

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehr-Ul-Nisa, Advocate

. .. ... for information and necessary action .

r)
(Registrar Administration)

tt/



17

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:
t’

ta31 C{Q.VIRGILP Dated: %Lt .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jogeshwar Bhadwal
S/O Shri Youginder Singh
R/O Mahanpur, Kathua

vide notification No.1604 Dated 11.03.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned Iniversity

verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date ofM unless the absoluM inal enrollmentRI
M© ate is orcm e

and

By Order
a={ol

str3ministrat’ii'n
r)'

(Regi
Dated:# .03.2025No: /Ch ,be, - ol /RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jogeshwar Bhadwal, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
bCt1 1961 )of Bar Council under Section 58 of the Advocates(Exercising powel

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
/’

pPg /RG/LPNo: /6' Dated: 29 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranjodh Singh
S/O Shri Harjeet Singh
R/O H.No.39, Dogra Hall, Tehsil & Distt. Jammu

vide notification No. 1136 Dated 10.01.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned

verification of his/her character and antecedents from the CID

University and

The renewal / extension of Drovisional licence/enrollment must be
souaht before the date of expiry unl®ss thMMl M
\ tMM

By Order wi a
istrat ion\)(i?gistramni

No: ICq rD _ 1 G IRGILP
forwarded to

Dated: 29.03.2025

Copy th

Ind
Cou

Government
Gazette

HiS

High Court Wing
record of the same

1

2
3.

4
5.

6.

7

Principal District Sessions Judge, Jammu
ncil of India. New Delhi

Press, Jammu for publication in the next issue of
Secretary, Bar
Manager,
Government
President, J&K h Court Bar Association, Jammu
CPC e-Courts. Hi'
the official
Incharge Library

igh Court of J&K and Ladakh,Jammu for uploading on

Jammu/Srinagar for information and
also keeping
Mr. Ranjodh Singh, Advocate

. .. ... for information and necessary action.

(Registrar Administration)

)

... L /’
& P



HIGH COURT OF
(Exercising power

JAMMUIAMMU & KASHMIR AND LADAKH A
i of Bar Council under Section 58 of the Advocates it, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /OH /7gao>')r/RG/LP Dated: Z.b.03. 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chahat
S/O Shri Vijay Kumar
R/O Bahu Fort, Mohalla Manhas Garh, Jammu

vide notification No. 1067 Dated 10.01.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

istration)(iegi gt rb
202516q 1?' 23 ./RG/LP Dated: ZE.03.

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar
Manager,
Government

(/
Gove le

Ga, e

Hig
H

website
Library, High Court Wing

record of the same

Incil of India, New Delhi
nt Press, Jammu for publication in the next issue of

President. J&K h Court Bar Association, Jammu.
igh Court of J&K and Ladakh,Jammu for uploadingCPC e-Courts.

the official
Incharge Jammu/Srinagar for information and
also keeping
Mr. Chahat,

for i
Advocate
nformation and necessary action )

_vP’

SRT')br
(RegiFtrar Administration)

la\ n/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

20

EXTENSION
OF PROVISIONAL ENRO

NOTIFICATION

No: toDo q.,oy~' /RG/LP Dated: kg .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jasbir Singh
S/O Shri Prem Singh
R/O Village Chainpura, Near Ujh Dam, Tehsil & District Kathua

vide notification No. 597 of 2022/RG/LP Dated 27.05.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unlesse
Advocateis ordered there before.

By Order
O-hNC/r;XTob,, -)' \. / /I

(RegisArar Administration)
/69 2b_go ./RG/LP Dated : Z-1.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jasbir Singh, Advocate

. .. ... for information and necessary action

br
ist rar arlinistration)



HIGH COURT OF
(Exercising power:

AMMU
\ c t I

,MMU & KASHMIR AND LADAKH A
1961 )Bar Council under Section 58 of the Advocates

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ toO\ 47o„< /RG/LP Dated: >q .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shilpa Singh
D/O Shri Krishan Dev Singh Sambyal
R/O Mandi Sangwali, Rolli Wala Mohalla, Tehsil & District Samba.

vide notification No.685 of 2022/RG/LP Dated 30.05.2022 for a period of

year has further been extended till 31.03.2026 after condonation of delay

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

one

and

The renewal / extension of Drovisional licence/enrollment must be
souqta m
FMMRmmTmnmM7ejH

By Order
aIr

it ministraligr:
r+B'
(Regi:

No: Idu91-7} /RG/LP
Copy forwarded to th

Dated : 2 \\.03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for in
also keeping record of the same.
Ms. Shilpa Singh, Advocate

. .. ... for information and necessary action.

next issue of

uploading on

-ormation and

(Registrar Administration)
r)

(LL/
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HIGH COURT OF
(Exercising powe

MMU & KASHMIR AND LADAKH AT JAMMU
's of Bar Council under Section 58 of the Advocates Act, 1961 )

++++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /08)/ d> a>b/RG/LP Dated: u.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parshant Kumar
S/O Shri Bachan Lal
R/O 72/D VIR Sainik Colony, Tehsil & District Jammu

vide notification No.1640 Dated 12.03.2020 for a period of one year has further

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concel

and verification of his/her character and antecedents from the CID

led University

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absoliSlaZ=
Advocate is ordered there before

By Order

r)'
(Re gisAtrar Administration)

No: 16\A $$ - b y /RG/LP
Copy forwarded to the: -

Dated: ly .03.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

on
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parshant lrnar, Advocate

. .. ... for information and necessary action, at$
I Wr

(Registrar Administration)
fr)

©
\1/

&b
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HIGH COURT OF
(Exercising power:

JAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /083 C4BDy{IRGILP Dated: Iq .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Sharma
S/O Shri Dev Raj Sharma

:= =o: : :: :Rk:; L: i s= =it: : 1 :JH : : p: : 2 2 fo r a P e r i o d o f one

R/O Bainamble, Teh

vide notification No.17

year has been extended till 31.03.2026 after condonation of delay and subject to
le concernedthe verification of his/her Certificates/LL.B Degrees from

from the CIDverification of his/her character and antecedentsUniversity and

1 / extension of provisional licenqe/enrollment must beThe renewa
uriiM thHe bsolute/final enrollment as ansought before the date of emi

v d there before

By Order

r)
(Registrar Adm i n istration)

No: 1 Cy b{, SI /RG/LP Dated: >-1 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amit Sharma, Advocate

. ..... for information and necessary action.

R ,'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IV@ dLo Lb /RG/LP

r

Dated: bq .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhlaq Hussain
S/O Shri Ghulam Hussain
R/O Chak Banola, Mendhar, Poonch.

vide notification No.49 Dated 13.06.2019 for a period of one year has further

been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Rg’gisjrMministration)
Dated: EL.03.2025 (d )y}eyg2 _ ge /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhlaq Hussain, Advocate

. . . . ..for information and necessary action.

#'AA

in istratibll
/By

(Registra?

@/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Actl 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /aBS/ O+VoD\ IRGILP Dated: 1*+ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani Rathore
D/O Shri Yash PaI Singh
R/O Ward No. 10, Tehsil Hiranagar, District Kathua

period of oneof 2023/RG/LP dated 11.09.2023 forvide notification No

iII 31 .03.2026 after condonation of delay and subject toyear has been exten'

from the concernedler Certificates/LL.B Dethe verification of g rees

antecedents from the CIDUniversity and verification of his/her character and

The renewal / extension of provisional licence/enrollment must be
souqhm) TMMf exDirv unless the') ie as an
Advocate is ormI

By Order
B

\

(Reaistramm inistration)
Dated: Z'.-1.03.2025, dy fg- z{/RC

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Himani Rathore, Advocate

. .. ... for information and necessary action.

/a
( Registrar an in istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ JO 8 G ebbS IRG/LP Dated : A'03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananya Sharma
D/O Shri Ashok Kumar
R/O Ward No.1, Tehsil Rajpura, District Samba

vide notification No.438 of 2021/RG/LP Dated 05.06.2021 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

sMWu
Iministration)

r)-
(Regi:

No: 1 GM Ga-il' /RG/LP Dated:24.03.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ananya Sharma, Advocate

. ..... for information and necessary action.

galJiS
in istration)

rP-)
(Registrar Ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTEN
OF PROVISIONAL

NOTIFICATION

No: /0 Ol dy>v( IRGILP Dated : A_.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Easar Ahmad Ganaie
S/O Shri Abdul Majeed Ganaie
R/O Keegam, Tehsil Keegam, District Shopian

vide notification No.1034 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
la

Regism\qministra4ion)
Dated, 03.2025No: /(l4j3rjq /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6

7

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Shopian
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Easar Ahmad Ganaie, Advocate

. ..... for information and necessary action. I J.,'

Zgistrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTEN
OF PROVISIONAL 'LLMENT

NOTIFICATION

No: loRe €/QC,>s’/RG/LP Dated: zU .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshid Ahmad Palla
S/O Shri Gh Nabi Palla
R/O Barpora, Tehsil & District Pulwama.

vide notification No.76 dated 10.02.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroll
Advocate is ordered there before.

By Order vNi

a%-ing
rl' \__/// '-\

(Registrar Administration)

Dated: U.03.2025 Sad (tNo: / Lq 8.-aA /RG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Pulwama
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Pulwama

Ef;§ai-££bulit: High Court of J&K and Ladakh,Jammu for uploading on the

:V!:akT;piH£rraJJir:i§hthEosuabEring Jammu/Srinagar for information and
Mr. Arshid Ahmad Palla1 Advocate

. . .... for information and necessary action.

\
(RJisth

Sv q.

aFb;M
ratibri)©ninisl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

Dat,d,27 .03.2025

NOTIFICATION

No: /0@1 e+b.b\ IRGILP
f#

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Irtiza
S/O Shri Mir Ghulam Nabi
R/O Hakura Mailkpora, Tehsil Doru, District Anantnag.

vide notification No.1888 of 2023/RG/LP Dated 11.11.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

/A)

(Reg istraH\dministFation)

][) a te Icr J & B 0 3 B 2 O 2 5 hA (i/No: J G\A BI -9 g IRGILP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Irtiza, Advocate

. .....for information and necessary action. b ;

(Registrar Administration)
fBI

q,J. (la/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /C) Pa 47',>S7RG/LP Dated: 28.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Gull
S/O Shri Gh. Mohammad Parry
R/O Chairhara, Maham near Jamia
Budgam.

Masjid, Tehsil Magam, District

vide notification No.1262 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional li€ence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
R/a>’vts

,.a ' \\ / - jb
(Registrar Ad rrdnistration)

-vJ

No: rG IAq b_ Cab/RG/LP
Copy forwarded to the: -

Dated: Zi.03.2025 W.a/
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and LadakhIJammu for uploading on
the official wdbsite

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Zubair Gull, Advocate

. .. ... for information and necessary action.

r)
(RegistraT

N

aninistration)

q_–d.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: log I dvD, b /RG/LP Dated: tq .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Fayaz
S/O Shri Fayaz Ahmed
R/O Peth Lalad Sopore, District Baramulla.

vide notification No.1261 of 2021/RG/LP dated 16.11.2021 for a period of one

year has been extended till 31 .03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order VH-

.-, . \ '”
(Registrar Ad rD in istration)

][) a t e d J &L B 0 3 a 2 0 2 5 \ nPI!{} (bIG{,I- DI IRGILP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Fayaz, Advocate

. . . ...for information and necessary action.

b:3}
lin istration)(G;„h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

NOTIFICATION

No: /og 2/ # 9.z-/RG/LP Dated :2J,L.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iraj Shawl
D/O Shri Altaf Hussain Shawl
R/O LaI Bazar, Botshah Mohalla, Tehsil & District Srinagar

vide notification No.1058 of 2023/RG/LP dated 01.06.2023 for a period of one

year has further been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \>L

(RegistrFAdr(in istration)

][) a t e Icr J & B 0 3 B 2 0 2 5 \/4 (L

J

r, . L /aV”*”'
No: /6SrD8_\\I /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Srinagar
Secretary, Bar Council of India, New Delhi.
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association1 Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website

Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iraj Shawl, Advocate

. . . . . . for information and necessary action.

.. .L/
(Registrar Administration)

DJ. [
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EXTEN
ILLMENTOF PROVISIONAL

NOTIFICATION
/’

No: log' }yu /RG/LP Dated : U_.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohmed Aslam
S/O Shri Mohmed Shafi
ivo Salamabad Uri, Dar Mohalla, District Baramulla.

vide notification No.1300 of 2021/R(,/LP dated 16.11.2021 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL'B Degrees from the concerned

University and verification of his/her character and antecedents from the CID'

The renewal / extension of provisional licence/enrollment must be
souqrZB!!M=x2&yMrAgD
mvocate is ordered there before.

By Order

f 1pO +

(Regism\d
I

in istr£tion)

/6 f/e_ lb /RG/LP Dated:X_L.03.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla-
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohmed Aslam, Advocate

\ Pa
(Registrar Adminis+htion)

naP

+d Ca/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTEN
OF PROVISIONAL

NOTIFICATION

No: IOqq 'yl 2D>< /RG/LP Dated: E L.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nowsheen Taranum
D/O Shri Bashir Ahmad
R/O Gulshan Nagar Methan, Srinagar

vide notification No.1197 dated 17.11.2018 for a period of one year has been

extended till 31 .03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
r)
(Registra–r AdJ linistration)

(C(9(/1,\ /RGILP Dated: L"l.03.2025 t

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nowsheen 'Taranum, Advocate

. .. ... for information and necessary action.

,{
ar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /aq SpdleDS'/RG/LP Dated: DL.03.2025

Provisional admission granted und€ r Advocates Act. 1961 in favour of

Ms. Mehwish Jan
D/O Late Shri Ghulam Ahmad Chiloo
R/O Chinar Mohalla H.M.T Zainakote, Tehsil Shaltang District Srinagar

vide notification No. 201 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Dated: b_.03.2025 CW (b
r)

(Registrar Administration)
No: IC(By_ 38 /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehwish Jan, Advocate

. .. ... for information and necessary action.
C/-

I
br’

(RTgistrar Agm in istration )
&*a'+b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: foI G d aoA /RG/LP Dated: by .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Azra Jan
D/O Shri Shabir Ah Bhat
R/O Wani Mohallah, Chowdary Bagh,Rainawari, Tehsil
Srinagar

lorth, District-

vide notification No.37 >f 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concel led University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Registrar Administration)
ePP)

Dated: b.03.2025 \N, (U//s’3?- Us'
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
(,PC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Azra Jan, Advocate

. ..... for information and necessary action.
q

GaNg
rn)

(RegistR

qvr€.

Mnistral ig:)"’
&

=f:)of
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lol) 42 'u /RG/LP Dated: bY .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aqib Rashid Wani
S/O Shri Abdul Rashid Wani
R/O Branwar Wani Mohallah,Tehsil Chadoora, District Budgam

vide notification No.68 )f 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her :ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
fF;d)’r)

(Registrir Administration)

Dated,ILI .03.2025 \N (LNo: 1 &(HL _ ny /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette.
President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh,Jammu for
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for in
also keeping record of the same.
Mr. Aqib Rashid Wani, Advocate

. .. ... for information and necessary action

next issue of

uploading on

'ormation and

(Registmldm inistration)
r)

q.N t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

b

NOTIFICATION

No: long cVvDD /RG/LP

,,#/

Dated : b.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ifra Bashir
D/O Shri Bashir Ahmad Para
R/O Para Mohalla, Tehsil Pantha Chowk, District Sriangar.

vide notification No. 2297 of 2023/RG/LP dated 30.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

The renewal / extension of provisional licence/enrollment must be
souaht beforeWe date ofM u@Bl HimmlMMr
Mc aImEe@HmllmBjm

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents fro the CID.

By Order
t:+>Mr-> ' 'L_/-'qt''’

„„„*.„:=:Ba 'r;'":'"’\ GS'gb- gq /RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifra Bashir, Advocate

. .. ... for information and necessary action .1 \A

ff;b'D
6lministration)(Regisih

3,A.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: to 99 a"/boB’/RG/LP Dated: 2t7 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhat Jan
D/O Shri Gh. Qadir Wani
R/O Gousia Colony,Tulbagh, Tehsil Pampore, District Pulwama.

vide notification No.933 of 2022/RG/LP dated 27.07.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the©ate of expiry unless the absolute/final enrollment as an
AMis oRMlIEere before$

By Order

(Registrar Administration)

D a te d ; b# 0 3 H 2 0 2 5 q !III14JIII;) (b/

/a

No: IG {Go, 64 /RG/LP

Copy forwarded to thI

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Farhat Jan, Advocate

next issue of

. . . ...for information and necessary action.

rn)
(Registrar Administration)

0-q1 nb# /.r +.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //app/20 >b'/RG/LP Dated : a_.03.2025

Mr. Shabeer Ahmad Wagay
agayS/O Shri Ab. Gani V

R/O Loolipora Hum-pora, Tehsil Chadoora,

vide notification No.2009 of 2023/RG/LP dated 12.09.2023 for a period of one

delay andyear has further been extended till 31.03.2026 after condol

concernedsubject to the verification of his/her Certificates/LL.B Degrees

le CIDUniversity and verification of his/her character and anteceden1

Provisional admission granted under Advocates Act, 1961 in favour of

District Budgam.

The renewal / extension of provisional licence/enrollment mustkB
sought before the date oMpi

dvoc r me

By Order

/-)
(R6gistrar Administration)

D a (e d: a a 0 3 H 2 0 2 5 S v/IIIIIr) q (a/No. 1eS%} /IS JRGILP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Budgam.
C,PC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabeer Ahmad Wagay, Advocate

. ..... for information and necessary action.

/-)'
(Registrar Administration}

q.J. @/
\
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41

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /lot_ cg;a>b’ /RG/LP Dated: I L.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeenat Yousuf
D/O Shri Mohd Yousuf Mir
R/O NillahNajwan, Kangan, Tehsil Kangan, District Ganderbal

vide notification No. 1259 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before @le date of exDi Ms the absolutmeni

M)eforeMc 8mMm]
By Order

F)'
(Registrar _Ado

Dated: }_v.03.2025 qd G
in istration)

16{}'\- Q,, it
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.
Ms. Zeenat Yousuf, Advocate

. .. ... for information and necessary action

r)
(Registrar Administration)

tH, a/
~\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JANllVIU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ilo) al 2.\\ /RG/LP Dated : +_.03. 2025

Provisional admission granted under Advocates Act, 1961 i n favour of

Mr. Ab Hamid
S/O Shri Gh. Nabi Dar
R/O Kanis-pora, Gousia Colony, Tehsil & District Baramulla

vide notification No. 908 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expi mMIMM@Mm811HEHIIMa

By Order &n'
jn istration)

1

r)

„„„*„=’:;RDr 'N,: UaI' gt /RG/LP
Copy forwarded to thI

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and

on

also keeping record of the same.
Mr. Ab Hamid, Advocate

. .. ...for information and necessary action .

@gi,\„i,ta,„)
nhl

br-Mx

(i/



43

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //oS 'd )and/RG/LP Dated: aj .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urmillah Rehma
D/O Shri Abdul Rehman Lone
R/O Lalan Bonpora Tehsil & District Anantnag.

vide notification No. 2067 of 2023/RG/LP dated 13.09.2023 for period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID

The renewal / extension of provisional licence/enrollment must be
souate me
Advocate iMMd there before

By Order ,uhIX~“
Wd ish7idministration)

“''':u'=.;''; IN a/N„ 1 G( 88- 'IL/ /RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Urmillah Rehman, Advocate

. .. ... for information and necessary action.

P=;a
ry it

(Registrar Administration)

iN. b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ II o-, '7 to,S'/RG/LP Dated: A.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabasurat Uz Zikra
D/O Shri Muzaffar Ahmad Padder
R/O Shams-ipora,Padder Mohalla, Tehsil & District Shopian

vide notification No. 717 of 2022/RG/LP dated 30.09.2022 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date o@ Di un@is the absolute/final enrollment as an
Mc !!mHMllm.Him

By Order

arD in istration)(agb,i It

hdDated: iI.03.2025

\

(8:$v

No: IG{q')'- 661 /RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian
(_,PC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasurat Uz Zikra, Advocate

. .. ...for information and necessary action.

istrar Administration)

A,J @/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power: of Bar Council under Section 58 of the Advocates ICt1 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ilo( c4>.Vs /RG/LP
dP-=

Dated: L 1.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Nissar
D/O Shri Nisar Ahmad Mir
R/O Housing Colony, Bemina Srinagar

vide notification No.1186 of 2023/RG/LP dated 16.11.2018 for a period of one

year has been extenl 'd till 31.03.2026 after condonation of delay and subject to

the verification of is/her Certificates/LL.B Degrees from the concerned

the CIDUniversity and verificati of his/her character and antecedents fn

lension of provisional licence/enrol 'nt must beThe renewal /
L Msought before the date @xpi

,dvocatMmr @)efo3r

By Order \P DEfG
gm inistration)A'c

r)
(Reg

No: 1646) - oB /RG/LP Dated: DL.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Ga2ette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Henna Nissar, Advocate

. .. ...for information and necessary actionh J,’

r
ry \ -,'’'’'’“yOU
(Registrar Admin is'tration)

\'+ L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
f/

o6 /RG/LPNo al Dated : t L.03.2025

Provisional admission granted und€ r Advocates Act. 1961 in favour of

Ms. Safoora Ahad
D/O Shri Abdul Ahad Wani
R/O Maidan Chogal, Khan Mohalla,Tehsil Handwara,District Kupwara

11 of 2022/RG/LP dated 14.11.2022 for a period of onevide notification No

year has been exten1 till 31 .03.2026 after condonation of dela Id subject to

the verification of his/her Certificates/LL.B Degrees from concerned

University and verification of his/her character and antecedents fI the CID

The renewal / extension of provisional licence/enro 'nt must be
of exEa)sought before the da M the absolute/final enrollment aB an

Advo atMMe d there{M) fm©

By Order J

(Edi,i„i,t:,ti,„)
][) a te d: LL B 0 3 a 2 0 2 5 ] 11PL111S (\ t/No: /668% – I<

Copy forwarded to
1

2

3.

4
5.

6.

7

Principal District lnd
>uncil
mentGov1

Gazette
Distric'

H

High Court Wing
-d of the same

Sessions Judge, Kupwara.
of India, New Delhi
Press, Jammu for publication in thI

Secretary, Bar
Manager,
Government

next issue of

President. Court Bar Association, Kupwara.
CPC e-Courts, igh Court of J&K and Ladakh,Jammu for uploading
the official
Incharge Lil Jammu/Srinagar for information and
also keeping
Ms. Safoora Ahad, Advocate

. .. ... for information and necessary actiol ch/IrU
+ +

f)

(Registrar Admin

\

strat ion)



47

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //o7 c#}.a' /RG/LP Dated: iq .03 2025

n favour ofProvisional admission granted under Advocates Act, 1961 i

Mr. Farhad Hussain Mir
S/O Shri Mohammad Amin Mir
R/O Gund Zonar-ashi, Chowkibal, Tehsil Kralpora, District Kupwara

vide notification No.1038 of 2023/RG/LP Dated 01.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

/Hy

(Registrar Administration)

D a te d ; Z] a 0 3 a 2 0 2 5 ) 4eI(? \ &
N„ /CGI b- lb /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Farhad Hussain Mir, Advocate

. .. ... for information and necessary action. hpl
T??>-a

(kegistrar Admin is trat ion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1) oB '>.>\ /RG/LP
/

Dated: IL.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qurrat UI Ain
D/O Shri Mohammad Yousuf Padder
R/O Gutli Gund Verinag, tehsil Shahabad Bala, District Anantnag.

vide notification No.1146 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verificati 3n of his/her character and antecedents from the CID

The renewal / extension of orovisional licence/enrollment must be
sought before the date of ex®rv unless the atMHme iia
Advocate is ordered there before.

By Order

( G'i,i„i,t1„ti,„)
b

Copy forwarded to

1. Principal District
2. Secretary, Bar
3. Manager,

Government
President,
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official
Incharge Library
also keeping
Ms. Qurrat Ul

. .. ... for information and necessary

PNo: /d6>3.’ II /RG/LP Dated: b\t.03.2025

th

Id Sessions Judge, Anantnag
Council of India New Delhi

Government Press, Jammu for publication
Gazette

District Court Bar Association, Anantnag

in the next issue of

4
5.

6.
web

High Court Wing
-d of the samerl

Ain, Advocate

Jammu/Srinagar for information and

7.
action

hr,
a/>F\4t

(F€g istrar Administration)

\,J.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

:NSIONE
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //ag /RG/LP Dated: b'1 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Afzal Nengroo
S/O Shri Mohd Afzal Nen-groo
R/O Krandigam, Tehsil Bijbehara, Distt Anantnag.

vide notification No. 1257 of 2023/RG/LP dated 06.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
souatr m&ofexDirv unless t ' b 81 t;/fiMenroM tas an
Ad vc m

By Order ,'
r) ' L / / \u

„„„%.„::=:n"'T;““''"’No: IGb'bo/q,b IRGILP

Copy forwarded to thI

1

2

3.

4
5.

6.

7.

Principal District Ind Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts,
the official websitl
Incharge Library, High Court Wing Jammu/Srinagar for in1

also keeping record of the same.
Mr. Zahid Afzal Nengroo, Advocate

. .. ... for information and necessary action.1

igh Court of J&K and Ladakh,Jammu for uploading on

lrmation and

q{%ur)

t
-Ah

(Registrar Administration)

\N &/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: it it, a/DD >\ /RG/LP Dated: tq .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asrar UI Haq Nawaz
S/O Shri Haq Nawaz Tingoo
R/O Verinag, Tehsil Shahabad Bala, District Anantnag.

vide notification No.21 )f 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay anI subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order atfhI

istrar Administration)

Ft166'R>1- U /RG/LP Dated: 29 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asrar UI Haq Nawaz, Advocate

. . .... for information and necessary action.

(Registrar Administration)
r)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: f/RG/LP Dated : &'03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Akhter Ruieel
D/O Shri Farooq Ahmad Bhat
R/O Zawoora, Pantha Chowk, Srinagar

vide notification No.1734 dated 18.03.2020 for a period of one ,ear has been

extended till 31 .03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional Licence/enrollment must be
sought before the @le of expiry unless the absolute/final enrollment as an
AdvoMc tMmed there M)fM© .

By Order Sr:/)
n istration)

/0

N,; /4G\,b_ si, ./RG/LP D,t,d: hI .03.2025 qd
Copy forwarded to th

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Akhter Ruieel, Advocate

. .. ... for information and necessary action.

ration
dO
(Registrar Admin ist

i'J. La
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: it /b WLS /RG/LP
/

Dated:by .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Khan
S/O Shri Ashaq Hussain Khan
R/O Check-l–Wangund, Khan Mohalla, Tehsil Doru, District
Anantnag.

vide notification No.1404 dated 03.03.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the datE of expiry unless the ak@Ite/final enrollm@It as an
Am is o@

By Order
1 1eE 1511n

kinistration)
’d

dPy
(Reg ist nAdI

D,t,d: L'03.2025 qdNo: [CCS-1 - S} IRGILP

Copy forwarded to thI

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irshad Ahmad Khan, Advocate

. .....for information and necessary action. \ >

(Registrar Administration)
r)

\N. $/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

It IS a4 Tv}{ _/RG/LP Dated: U.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeena Afzal
D/O Shri Mohammed Afzal Reshi
R/O Hilalabad Nesbal, Tehsil Sumbal District Bandipora.

vide notification No.714 of 2022/RG/LP dated 30.05.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

The renewal / extension of >rovisional licence/enrollment must be
sought before the date of Mi unless thM solutm I enrollment as an
c MmllmeBm

and verification of his/her character and antecedents from the CID

By Order

r)'
(Reg 6linistrati’on)stri

\]tNo: 1 Gb Sg _ 4q IRG/LP Dated: 2y.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahmeena Afzal, Advocate

. .. ... for information and necessary action ,

r,. L /y’
(R6gistraFAd min istration)

;bf

\'J. (L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENS
'LLMENTOF PROVISIONAL

NOTIFICATION

I/ / Ua) 2@'; ./RG/LP Dated: lb .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javid Ahmad Bhat
S/O Shri Mohammad Ramzan Bhat
R/O Wailoo Tehsil Kunzer, District Baramulla.

vide notification No.958 of 2022/RG/LP dated 27.07.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / :tension of nrovisional licence/enrollment must be
sought before the date of exni Ms the absolute/ms
Advocate i=F;mMbefo re

By Order t /Hta'uw
istrMAdministration)

V{ a/( ALG\ Pa ) IRGILP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Javid Ahmad Bhat, Advocate

......forin1 lrmation and necessary action.

%}%
Idm in istration)

/)
(RegistrV

\al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1\)S- d b.bq /RG/LP Dated : a_.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nadiya Rashee.
D/O Shri Abdul Rasheed Naikoo
R/O Naik Mohalla Palhallan, Tehsil Pattan, District Baramulla.

vide notification No.227 of 2023/RG/LP dated 13.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her :ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

Advocate is ordered there before.

By Order

,-,.\ /*”
.,„.;a..,:=: X={T'"*:'"’No: /6 6? b -IE> /RG/LP

Copy forwarded to th

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nadiya Rasheed, Advocate

. .. ... for information and necessary action.

(

Ldministration)

f

(Registra7

V.L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: UK d ze>f/RG/LP Dated:hd .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajad Ahmad Khan
S/O Shri Muhammad Anwar Khan
R/O Baduab, Tulail Tehsil Gurez District Bandipora.

period of one21 of 2023/RG/LP dated 05.06.2023 for

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents the CID

'nt must beThe renewal / extension of Drovisional licence/erIn
ur®l ss the %bsolute/final enrr Mlsought before the date of expi

II!I

vide notification No.12

By Order

listlRion)strar Ad
/-)

(Regi

No: /667 e-
Copy forwarded to the: -

/P

as 'G/LP Dated: b.03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sajad Ahmad Khan, Advocate

. .. ... for information and necessary action.

(Registrar Administration)

+

r)'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

X
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: boyS /RG/LP
/n

Dated: a .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Rashid
S/O Shri Abdul Ras
R/O Alamdar Bagl
Budgam.

id Mir
Colony , Gopalpora, Tehsil Chadoora, District

vide notification No.95' of 2022/RG/LP dated 27.07.2022 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the ©atMe f expiry u®tMiMEsol Ma
@

By Order Ibf

VP)
(Registrai I

][) a (e dr &B B 0 3 B 2 0 2 5 \II# !!

Im in istr;tion

'aNo: l£6 Gt-Sp /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Budgam
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Rashid, Advocate

. .. ... for information and necessary action . J

r)'
(Registrar Administration)

V(L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: boy, /RG/LP
/+-

Dated : 2 z.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Numan Zargar
S/O Shri Akhter Hu
R/O Khanday Colol
Srinagar.

,sain Zargar
y, South City Nowgam. Tehsil Chanapora, District

vide notification No. 1 b72 of 2023/RG/LP dated 08.09.2023 for period of one

year has been extended till 31 .03.2026' after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents frol the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exDirv unless the absolute/final enrollment as an
Advocate is ordered there before

By Order ;-hE
gP /

amin istration)st lb

\-. Q
r)'

(Regi

le dg., /RG/LP

the:Copy forwarded to

No: Dated: 2 L.03.2025

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Numan Zargar, Advocate

. .. ... for information and necessary action. _;
rP)
(Registrar Administration)

\;J. (E
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

EXTENS
'LLMENTOF PROVISIONAL

NOTIFICATION

N,: 1//1 d+ HA/ /RG/LP Dated:29 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Ahmad Dar
S/O Shri Gh. Ahmad Dar
R/O Baliharen, Bonichakal, Tehsil Pattan, District Baramulla.

vide notification No.73 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

The renewal / extension of provisional licence/enrollment must be
sought before the date of exDi’ un®ess the absotuteimm81MMrmIHFMMnR

and verification of his/her character and antecedents from the CID.

By Order fleaa
r, n) /

(Registrar Administration)

][) a (e d: a B 0 3 B 2 O 2 5 V1/1 ! L

I

No: bdo /RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asif Ahmad Dar, Advocate

. .. ... for information and necessary action.

(Registr)
B

MJTninistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: koLb /RG/LP
pP=

Dated: 2 [.03.2025

Pro aisional admission granted

b Mushtaq Sofi
Mushtaq Ah
hwan Pora

under Advocates Act, 1961 in favour of

Mr. Aaqi
S/O Shri
R/O Bag

mad Sofi
Noor Bagh, Tehsil Eid Gah, District Srinagar

vide notification No.559 of 2021/RG/LP dated 03.07.2021 for a period of one year

has been extended till 31.03.2026 after condonation of delay anI subject to the

verification of his/her ;ertificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought beforXe !Be date of exDi mmlMMmHin
M\ cate is ordime m)efo®r

By Order
>X5H

/

(Kb’gistrmninistra\tion)

][) a (e 1[f: 2/ H O 3 a 2 0 2 5 \1rI IIIiN,: 1 6}D:} - 13 /RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aaqib Mushtaq Sofi, Advocate

. .. ... for information and necessary action.

r)
(Registrar Administration)

\J. (L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //
r

,o)\ /RG/LPa Dated: 29 .03.2025

Provisional admission granted und€ r Advocates Act, 1961 in favour of

Ms. Tabasum Manzoor
D/o Shri Manzoor Ahmad Teli
R/o Rohama Rafiabad Baramulla

vide notification No.1233 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from le concerned

the CIDUniversity and verification of his/her character and antecedents fr

The renewal / extension of Drovisional licence/enrol 'nt must be
mMIMIMmHimmllMtMsouat

Advocate isZ8EtBgMIEm®fM

By Order

/-)'

(Registrar AOn in istration)

][) a te d : dIIIIn / n O 3 n 2 O 2 5 V!!I?\ I(PIII\t LNo: BLVRG/LP
Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasum Manzoor, Advocate

for information and necessary action.

'.\ '
(Reg istramdministration)

$x L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
/’

/RG/LPB Dated: %.03.2025

Provisional adm ission granted under Advocates Act, 1961 in favour of

Ms. Nowbahar Kh
D/O Shri Masood
R/O Baghat Barzulla, Khan Mohalla, Tehsil Chanapora, Distt Srinagar

a

Ahmad Khan

vide notification No.42 2022/RG/LP dated 23.02.2022 for a period of one year

Degrees from the concernedCertificates/LL. B

s/her character and

ent must be
unless the absolute/final enrollment as ansought before the date of expi

[reMme m8rrmHe me

has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her University

and verification of h

By Order
ICy a

r-)'
(Registrar Aqministration)

Dated: b.03.2025 \A &

I

N„ 1 6)}I -b}/RG/LP
Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nowbahar Khan, Advocate

. .. ... for information and necessary action. h ;

(RZgistrmninistr£tion

\J. [
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: //29z4,,>r/RG/LP Dated: ? Ll03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Nabi
D/o Shri Gh. Nabi Wani
R/o Sheikh Mohalla Soura Tehsil Eidgah, Distt.Srinagar

vide notification No.2851 of 2023/RG/LP dated 27.12.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of Drovisional licence/enrollment must be
souaht before the date of exW) rv unless the absotu@}hnal enrollment M
Advocate is ordMllmbefo@

By Order
+ V

b

stranalninistratio–n)
a

#'a'
(Regi

No: 1(a128-% /RG/LP Dated: ly.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jamml
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for
also keeping record of the same.
Ms. Neha Nabi, Advocate

. ..... for information and necessary action

in the next issue of

lding on

information and

fn ' \ / I
(Registrar Admin i

b
stration)

P. O/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ //2g 4bozS7RG/LP Dated: 2g .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahoor Ah Kha
S/o Mohd Ayoub K

[ : r A n a n t n a gR/o Trahpoo, Acha

leI 6t i = f 3: T:: LR:c;t : A::t : : n = = Coal ie :: 2o: :: :a: :==i == =e c= = :

vide notification No.1

year has been extend

the verification of is/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID

'xtension of nrovisional licence/enrollment must beThe renewal
souaht before the dat@ exDirv Ms the abs© enr©
mr )efor3e

By Order

r)
(Registrar Administration)

][) a (e 1Cf: 11& H O 3 H 2 0 2 5 C\dd! FNo: 1 '£ a>< - h) /RG/LP

Copy forwarded to th
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahoor Ah Khan, Advocate

. .. ...for information and necessary action.I /' -/

($ZgistMminist}ation)

VJ_G/


